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^NTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

C.FC No, 133 of 1 99 7 In

0.A. NO.1769 OF 1994

NEW DELHI THIS THE 20TH DAY OF AUGUST, 1997

HON BlE OR. JOSE P. VERGHESE, VICE CHAIRMAN!J)
HOM BLE MR, K. MUTHUKUMAR, MEMBER (A)

Shi i Ranbeer Singh
S/o Shri Krorimsl,
R/o Jhuggi No.139,
Near K-2 Block, Badarpur-
New Dlehl. ..0Petitioner

By Advocate Shri A,K, Bhardwal

Versus

u Shri S.P. Mehta,
The General Manager,
No I" t h e i" ri Ra 11 wa y,
Baroda House,
New Delhi.

2. Shri K.K, Chaudhary,
The Divisional Railway Manager,
Delhi Division,
D.R.M. Office,
Paliar gan j,
New DeIt'll,

3.. Dr, K, Suresh,
The Divisiorial Medica], Officei'v
D.R.M. Office,
Delhi Division, Paharganj,
New Delhi. ...Respen dent

By Advocate Shri R.L. Dhawan

ORDER (ORAL)

Hon'ble Di'. Jose P. Verghese, Vioe--Chairmaii

The order complained against is the one

dated 21.12.1995 stating that, the resporidernts have not

yet coiiiplied witti our order passed in O.A. 1769 of

1 994 dated 2'i ,-j 7 . 1 995. The respondents have stated r.n

their i'eply that they have complied w'itLi the order and

ttie perisiori is being paid as per their understandirig



'•A

of the dii-actions given in our order We have seen our

oT'der s astd we are not, satisiied witn the coiiiMxieitut*

now being dons and we would like to give one more

oppor turiity to the respondents to comply with our

ordsi-s within h- weeks from the date of the ordero We

would like to clai~ify that the petitioner in the 0,. A,

had rostrioted the relief to the I'stiral benerits

only, even though at the time when the directions wero;

giveru tiiere was a reference to pay the increment

whioi'i does not occur in the framing of the relief.

While compIyinQ with our orders, the respondents shall

first calculate the increment due to hirn tiii !9du

and thereaf'ter, give the benefit of the r evision of

the pay iir accordance with the 4th Pay oomrniss.iois

recommendations and then calculate the iricrenieiit osi

the said fixation till the date of the retirement ano

firicilly arrive at the last pay drawn and or: the basis

of the said amoufit, the pension shall be fixed with

effect from the date of superannuation and if the

diffei^enoe in the amount paybale is armived at, the

respondents shall pay difference of arreais in pension

and repot't of the same shall also be giver, in the

affidavit to be filed within 4 weeks of tlii,;; order.

Since the petitliorier' has already retired if: tftc yeai'

'1993 Oitd thss order cornpiained agairiSt is passed is:

we 'oiould like to impress upon the respctrtdeitts to

pass appropriate orders str'ictly by 32.9.57 artd ifi

case ariy further delay takes place, the i esponderits

would be liable to pay "18% interest on all amounts

unpaid to the petitioner. The petitiortei' is also at

liber-ty to revive this C,P. in case no order- is

forthcomina.
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The C.F

Notices are discharged,

K. i>4UlRHUKUMAR
HEMBER (A)

IS QlSpO: jd ot as abovi

\ U i\ . J O o c r

'ICE CHAIRMAN


